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IN THE CENTRAL ADMINISTRATIVE TKIBUNAL : HYDERABAD BENCH
' AT HYDERAZAD

0.ANo.1048/91 . Date of Order: 4-6-1992
BET.EEN: | |
Cly. Krishna Murthy - .o AppiiCanf.
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1, Union of India, rep, by 7
the osecretary, Communications, -
Sanchar Bhavan, New Delhi,

2. The Director General,
Telecommunications,
Saenchar Bhavan,

New Delhi.
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Counsel for the Applicant .. Mr,D.Maghava Reddy
Counsel for the kespondents . ' s Mr.,nN,vV.,Ramana
. |
wORAM 2

HON'BLE SHRI R.BALASUBSEAMAN IAN, MEMSER (ADM ., )

HON'3LE SHRI T,CHAYDRASEKHARA REDDY, MEM3ER (JUDL.)

(Order of the Division Bench delivered by
| _

Hon'ble shiri T.Chandrasekhara Reddy, Member(Judl,) ).
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Mr. D. Madhava Reddy, Advocate for the applicant

ané Mr .N.V.kamana, Standing Counsel fcr the responcents

are present. Heard'both,sides.

2. OA Nos.1599/87, 1125'/85, 1673/87, 2141,

2139/88,1597 & 1671/87 had been filed before the C.A.T.,
Principal Bench, New Delhi by the applicants whe are
similarly placed in all respects as the applicants in the
preseht CA, for the very came reliefs the applicants have
preyed for in the pfesent CA. The Principal Bench as'per
the Judgement. dated 7.6,1991 had allowed all the said

CAs bf giving aprropriate directions. As égainst the

said Judgements, the department (Respondents herein) car{}et
the matter in éppeal by filing Speéial Leave Petitions_to 
the Supreme Court. The Supreme Court as per i;s order
dated 6.1.1992 dismissed the_S.L.Ps confirming the
Judgéments paSSed by the C.A.T, in.the,above referred CaAs.
'So,'as could be seén tﬁe‘Judgement of the C.A.T., New Delhi
dated 7.6.1991, pacssed in the above said CAs haé become sl

in all respects.

3. When this OA'qame up for hearing today,
Mr._N.V,Ramana, . . for the res§0ndents/produced a copy
ofrfﬁéniéttéf addreésed"to the Chief-General Manzger,
Telecommunications by the Govt., of India, Min of COmmuniéa-
tions, dated 1.5.1992, It will be‘pertinent to extréct

- the relevant pertion of the letter which is as foilows:.
"In the light.of recent Supfeme Court decision upholding
the decision of C.A.T.(Principal Bench), the proposal. to

- revise the seniority of Telecdm. Engiheering‘Service,Gp.'B'
Cfficers acs per para 206 of ?&T Manual Voi.IV, as well as
to frame fresh all India Eligibility List of Junior Te lecom
Officers.for promotion to Tglecom.Engineering fervices, '

Group'B' in accordance witﬁ said paré 206, is under

consideration of the Department.”
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Copy to =

1, Secretary, -comunic:ations. union of India. Banchar Bhavan,

New mlhio

2. The bDirector General, Telecommunications, Sanchar Bhavan,
New Belhi,

’ Mm’x—thw i A‘ /
3, The Chief General Manager, ?I’e.'l.@;-c::om.L
Ba@gﬁ@re. Dody borelay 8L ovou ; M

S« One c@py to Sri., D.Madhava Reddy, advocate, CAT, Hyd.
6, One copy to Sri. ﬂ.?.a‘amana,..- Addl. C38C, CAT, ,Hyd-.n

7. One sgére COPY e
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In view of the said letter we are of the opinion that the

interests of Jutice would be met by deciding this OA by

- giving tne very seme Girections that are given in

04,1599/87 znd batch,

4, ; ' In the reSult'we‘direct the feSpondents
to.extend the benefit of the Judgement delivered by the

C.A.T. on 7.6,1991 in OA.1599/97'apa batch to the applicant

nerein zlso., The apélicént shall be deeméd to have been

promoted with effectfrom the dete prior to .the date of
promotion of'any person who passed departmental examination

subsecuent to the,appliéan;s and their seniority to be

‘revised in TES Group 'B' cadre, The applicant shall also

o3

e

pos entitled to rediixation of the pay with effect from the

said date. This order shall be implemented within six

months firom the date of receipt of the‘order. The application

is disposed of with the said digections'with no order as

to costs,
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L e o
(hBALASUBRAMANIAN) (T .CHAI DRASEKHARA KEDDY)

Member (&dmn, ) | _ Member (Judl,)

Dated: 4th June, 1992

{Dictated in the Open Courg)
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